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CHHA TTISGARH ORDINANCE 
(No. 11 of 2001) 

TIIE INDIRA GANDIIl KRISHI VISHW A VIDY ALAYA (SANSODHAN) 
ADHYADESH, 2001 

An Ordinance to amend the Indira Gandhi Krishi Vishwavidyalaya Act, 1987. 

Pramulgated by the Governor in the Fifty second year of the Republic of India 

Whereas, the State Legislature is not in session and the Governor of Chhattisgarh is satisfied 
that circumstances exist which render it necessary for him to take immediate action; 

Now, therefore in exercise of the powers conferred by Clause (1) of Article 213 of the 
Constitution of India, the Governor of Chhattisgarh is pleased to promulgate the following 
Ordinance:-

1. (1) This Ordinance may be called the Indira Gandhi Krishi Vishwavidyalaya(Sansodhan) 
Adhyadesh, 2001 (No. 11 of.2001). · 

(2) It extends to the whole of Chhattisgarh. 

-.{.J-)-It-shal-HJome-irito-foc-e-from-the--date-0f-its-pu&lication-in-the-Qffieial-Gazettes--. ----

MadhyaPradeshAct 2. During the period of operation of this Ordinance, the Indira Gandhi Krishi Vishwavidyalaya 
No. 20 or 1987 to be Adhiniyam, 1987 (No. 20 of 1987) (hereafter referred to as the Principal Ac.t) shall have effect subject 
amended. to the amendments specified in Section 3 and Section 4 . . 
Amendment or Sec· 
tion 5 • . 

3. 

Amendment ors~- . 4. 
tioo 28. 

I~sert clause (22) in Section 5 of the Principal Act. as mentioned below :-

"5 (22) to affiliate/recognize collegesfmstitutions for the purpose of providing degrees/ 
deplomas/ certificates in agriculture, animal husbandry, agriculture ~ngineering.and techno­
logy, dairy technology and other allied sciences." 

Insert clause (x~) in Section 28 of the Principal Act, as mentioned below :-

"28 (xxix) to affiliate, any college or any institution under the management of any authority 
other than the University as recognized in~titution for conducting degree/diploma/certificate 
courses in agriculture and allied sciences as per the provisions of regulation made for this 
pupose." · 

Raipur: (Dinesh Nandan Sahaya) 
Governor of Chhattisgarh. 

Date: 




